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5.5.1989 

Tdmit subject to the pleci on altern tive remedy 

being argued. 2he c3se may be listed irnmedintely after 

vacation 'ilong with O.A.'o.269 of 1989 and b'tch. 

luj 	 JNN 

Registrar :- Counsel of both sides absent. Tithe extended P 
:22-06-1989: 	till 29-06-1989 for counter. 

REGIS\RAR 

29-6-69: 	Counsel of both sides absent..Time extended 
till 6-7-89 for counter. 

:6-7-89:- 	Counsel of both sides absent. 	REGIST AR. 

Counter not filed. Post before 
court for orders. 

AEGI'RAR 

18-07-igag 

Finally four weeks time granted for filing counter at 
the request of Standing Counsel, thereafter post the case 
for final hearing according to its turn in usual course. 

DSR 	 DKC 
P111(R) 

Pening risnos1 of €he applictioci, the respondents 

are directed to consider the pplicant fo emolnrneht in 

preterence to outsiders and persons who joined the Deport-

ment subsequent to the applicant and who have been retrenciied, 

as and when necessity for engagrment of casual labourers 

Rri$es. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHI 

O.A$'cW No.J$ 29 9  1989 

Sr 

Mr. T.Ven)cateSWarlu __ 	Applicant(s) 
tr. c.suryenareyana,coonsel for ep1icant. 

Versus 

	

The DSO Telecom. Peddapalli and 	Respondent(s) 
3 others. 

Date 	 Orders 	- 

Ct: 21.4.1989 

In thiscase, the learned Sr.CGSC states that 
the applicant has not exhausted the alternate remedy 
of mcving the Labour Court before approaching this 
Tribunal. He relies on the judgment of Jabalpur 
Bench of the CAT reported in (i) ATh 1989(1) CAT 293 
Mahabir Prathad and others vs. Union of India and 
(2) ATR 1989(1) CAT 329 Udhám Singh vs. Union of India. 

As an important point of. law has been raised, 
it may be placed before the Bench on next Friday 
i.e., 28..4.1989 for consideration and admission. 
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